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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 1277/2024

In the matter of:

Varun Gulati ...Applicant

Versus

CPCB & Ors. ...Respondents

ADDITIONAL STATUS REPORT ON BEHALF OF DELHI
POLLUTON CONTROL COMMITTEE.

I, M.S. Rawat, Sr. Environmental Engineer, Delhi Pollution Control
Committee, 3rd Floor, Block-B, IT Park, Shastri Park, Delhi- 110053, do

hereby solemnly affirm and state as under-:

1. That, T am working as Sr. Environmental Engineer, Delhi Pollution
Control Committee and am conversant with the facts of the present
case on the basis of record maintained by Delhi Pollution Control

Committee in its ordinary course.

2. That, DPCC has filed its action taken/Status reports on 24.02.2025,
05.05.2025 and 16.07.2025, which are available on the records of this
Hon'ble Tribunal.

3. That earlier, DPCC had issued SCN for imposition of EDC to 11 units,
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reminder letters were issued to all the 10 units on 31.07.2025, interalia
directing to deposit the Environmental Damage Compensation within
15 days. Copies of the reminder letter dated 31.07.2025 issued by
DPCC to units are enclosed herewith and marked as ANNEXURE-1

(Colly).

That, none of unit(out of 10 ) has deposited the imposed EDC,
therefore second reminder was issued on 01.09.2025, again directing
them to submit the Environmental Compensation. Copies of the
reminder letter's dated 01.09.2025 are enclosed herewith as

ANNEXURE-2 (Colly).

That, units neither deposited the imposed EDC nor responded
therefore, recovery letter were issued to SDM  (Seelampur) on
10.10.2025 to recover the imposed EDC as land revenue, Copy of the
letter dated 10.10.2025 issued to SDM is enclosed herewith as
ANNEXURE-3,

. In view of the above, the present additional status report may kindly

be taken on record. M
DEPONENT

VERIFICATION

I, the above-named deponent, declare the contents of the present affidavit are true

and correct to the best of my knowledge based upon the documents and records

available in the office and nothing material has been concealed therefrom.

Verified at New Delhi on Zliz_ugllyrfmﬁ)ctober, 2025,

22 0CT o005

DEPONENT
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DELHI POLLUTION CONTROL CONMUTTER
DEPARTMENTOF ENVIRONMENT (GOVI. OENCT OF DELHD
3 Floor, Black-1, DMRCIT Pask, Shostel Pack, Delhi-110053

vigitus at : hi, s deth %@"”‘E in o SR
1. No. DPLU(IOJUG}(I 14)/Leg-24/ ) 7‘4? 57 Dated: —
- [o7/ 262 —

M/s Israfil T/o Bablu S/o Jile Singh

A-34/2, FIF, KuNo. 167,176, 180,
Main Gamri Road, Near Govi. Dispensary,
Delhi-110053.

Subject: Environmental Compensation (EC)-reg.
Reft DPCC letter F. No. DPCCA10)(10)(114)/1.eg-24/597-600 dated 13.06.2025 (copy enclosed)

Whereas, in compliance of Hon’ble NOT order dated 24.02.2025 in OA no. 1277/2024 in the
matter of “Varun Gulati Vs CPCB & Ors.”, a joint inspection of vour unit M/s Isvafil T/o Bablu
Sl Jile Singh, A-35/2, F/F, Kh. Ne. 167,170,180, Main Gamri Road, Near Govt. Dispensary,
Ghonda, Delhi 110053 (hercinafter called the addressee) was carried out by officials of DPCC,
MCD. Revenue Department (Seelampur), Delhi Police and BSES on 06.01.2025.

And whereas, during inspection, it was observed that, the addressee was operating in the
residential/mon-conforming area and engaged in activity of “Injection Moudling” without
obtaining license/consent from any goverment/regulating body. Therefore, the unit was sealed
by MCD officials on the spot in the presence of the Joint team.

And whereas; DPCC vide its letter (F.No. DPCC/10)(10)(114)/Leg-24/597-600 dated
13.06.2025) has imposed an Environmental Compensation (EC) of Rs, 2,00,000/~ (Rs. Two
Lakh only) on you the addressee. However, you the addressee has failed Lo submit the above said
Environmental Compensation (EC) £ill date.

Now therefore, you are hereby once again divected to deposit Environmental Compensation
(EC) of Rs. 2,060,000/ (Rs, Two Lakh only) in the form of DI, in favour of Delhi Pollution
Control Committee within 15 days from issuance of this letter, failing which necessary action
shall be taken including recovery of said EC as amrear of land revenue through Revenue
Department. GNCTD,

M. 5. Riywat
SEE, CMC-I
msrawat.dpec@nic.in
Enel: As above.

Copy to:

1. The Distriet Magistrate (North East), K-Block, Ground Floor, DC Office Complex,
Nand Nagri, Delhi-1 10093,

2. Incharge T Cell with the request to upload on DPCC website.

3. Master File, CMC-1.

File No. DPCC/(10)(10}(114)/Leg-24 (Computer No. 222976)

AaESLLLUDAL LG aaal Calll | AW EEICER DELK! POLLUTION CONTROL COMMITTEE on 22/10/2025 02:56 pm
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By Speed Post

3.5—.%& DELHI FOLLUTION CONTROL COMMITTEE ! M7 g :
) DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI] _;g{ i;ff
Y T 3 Floor, Block-1, DMRC IT Paxk, Shastri Park, Delhi-110053 A ‘z&/ sl

‘&W visitng at  hitn:Zdpee. delhisovtnic in 1 \ : ?“";

F.No. DBCC/10)(10)(114)Leg24/ | 74 £ =) ' Dated: 3/ /07 / DQed g

To,

M/s Tarun S/o Lt, Jogiuder,
H.No. 570, Khumra Mohalla,
Ghonda,

Delhi 110053,

Subject: Environmental Compensation (EC)-reg.
Ref: DPCC letter . No. DPCC/(10)(10)(114)/Leg-24/601-604 dated 13.06.2023 (copy enclosed)

Whereas, in compliance of Hon'ble NGT order dated 24.02.2025 in OA no. 1277/2024 in the
matter of “Varun Gulati Vs CPCB & Ors.”, a joint inspection of your unit M/s Tuarun S/o Lt
Joginder, H.No. 570, Khumra Mohalla, Ghenda, Delhi 110053 (hereinafter called the
addressee) was carried out by officials of DPCC, MCD, Revenue Department (Seelampur), Delhi
Palice and BSES on 14.02.2025.

And whereas, during inspection, it was observed that, the addressee was operating in the
residential/non-conforming area and engaged in activity of “Acid Pickling (Elcetroplating)”
without any pollution control device and operating in non-conforming arca, discharging
untreated wastewater dircetly into the drain leading to River Yamuna, Unit was found operating
without obtaining license/consent from any government/regulating body. Therefore, unit was
sealed by MCD officials on the spot in the presence of the Joint team.

And whereas, DPCC vide its letter (F.No. DPCC/(10)(10)(114)/Leg-24/601-604 dated
13.06.2025) has imposed an Environmental Compensation (EC) of Rs, 10,00,000/- (Rs. Ten
Lakli only) on you the addressee. However, you the addressee has failed to submit the above gaid
Environmental Compensation (EC) till date.

Now therefore, you are hereby once again directed to deposit Environmental Compensation
(EC) of Rs. 10,00,000/- (Rs, Ten Lakh only) in the form of DD, in favour of Delhi Pollution
Contrel Committee within 15 days from issuance of this letter, failing which necessary action
shall be taken including recovery of said EC as arrear of land revenue through Revenue

Department, GNCTD.

. R wal/
SEE, CMC-I
msrawat.dpee@nic.in

Encl: As above.
Copy to:
1. The District Magistrate (North East), K-Block, Ground Floor, DC Office Complex,
Nand Nagri, Delhi-110093.

2. Imecharge IT Cell with the request to upload on DPCC website.
3. Master File, CMC-1L '

Fite No. DPCCs(10)(10)(114}/Leg-24 (Computer No. 222976)
Generated from eOffice by DINESH JINDAL. LO(Legal Cell), LAW OFFICER., DELHI POLLUTION CONTROL COMMITTEE on 22/10/2025 02:56 pm
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- DEPARTMBNTOF ENVIRONMENT. (GOVT. OF NCT OF DELHY éf& hgg
Y It Floar, Bloskd, DMRCIT Park, Shastri Pack. Delli- 116053 % g} A
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F. No. DPCC/(IUJ(!O}(I 14)/ Lep-247 {Boo ,__f' ok o 3/% ?—/zoasr

To,

Sh. Sanjay {Owner)/ Sushil (Tenant)
H.No. 130, G/F, Gali No. 2,

Village Gamri,

Delhi-1 10053,

Subject: Environmental Compensation (EC)-reg.
Ref: DPCC letter I, No. DPCCA10)(1 0% i.14).-f-{,é_g~24/629~63'2 dated 13.06.2025 (copy enclosed)

Whereas, in compliance of Hon’hle NGT order dated 24.02.2025 in OA no. 1277/2024 in the
matter of *Varun Gulati Vs CPCB & Ors.”, a joint inspection of your unit Sh. Sanjay (Owner)/
Sushil (Tenant), H.No. 130, G/F, Gali No. 2, Village Gamuri, Delhi-110053 {hercinafter called
the addressee) was cartied out by officials of DPCC, MCD, Revenue Department (Seelampur),
Delhi Police and BSES on 29.04.2025.

And whereas, during inspection, it was ohserved that the addressee was operating in
residential/non-conforming area and engaged in activity of “Injection moulding activity and
Mfg. of Toys using waste plastic” without obtaining  license/consent  from  any
government/regulating body.

And whereas, DPCC vide its letter (F.No, DPCC/A0)10)(114)/Leg-24/629-632 dated
13.06.2025) has imposed an Environmental Compensation (EC) of Rs. 500,000/ (Rs. Pive Lakh
only) on you the addressee. However, you the addressee has failed to submit the above said
Environmental Compensation (EC) till date.

Now therefore, you are hereby once again directed to deposit Environmental Compensation (EC)
of Rs. 5,00,000/- (Rs. Five Lakh only) in the form of DD, in favour of Delhi Pollution Control
Committee within 15 days from issuance of this letter, failing which necessary action shall be
taken including recovery of said EC as arrear of land revenue through Revenue Department,
GNCTD.

SEE, CMC-I
mscawat.dpee@nic.in

Encl: As above.
Cepy to:
1. The District Magistrate (North East), K-Block, Ground Floor, DC Office Complex,
Nand Nagri, Delhi-1 10093,

2. Incharge I'T Cell with the request to upload on DPCC website.
3. Muaster File, CMC-L

File Ne, DPCC/{10)(10}{114}/Leg-24 (Computer Ne. 222976)
Generated from eOffice by DINESH JINDAL, LO(Legal Cell), LAW QFFICER, DELH| POLLUTION CONTROL COMMITTEE on 22/10/2025 02:56 pm
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DELHIPOLLUTION CONTROL COMMITTEE e
DEPARTMENT OF ENVIRONMENT, (GOVI.OF NCTOF DELHI; @4 ig? E
39 Floor, Block-1, DMRC IT Park. Shastid Pask, Deli-110053 Wy y Bt
_ : visit us at s hiipcidace delbioovtnicin 3 %? Beiinier
F. No. DPCCA10)(10)(1 14)/Leg-24/ } 796~ 99 Dated: 3 // ) '&/ 2025

To,

M/s Gajender Choudhary
H.No. 127, 1st - 4th floor,
Gali No. 1, Village Gamri,
Delhi-110053.

Subject: Environmental Compensation (EC)-reg.
Ref: DPCC letter F. No. DPCC/10X10)(114)/Leg-24/625-628 dated 13.06.2025 (copy enclosed)

Whereas, in compliance of Hon’ble NGT order dated 24.02.2025 in OA no. 1277/2024 in the
matter of *Varun Gulati Vs CPCB & Ors.”, a joint inspection of your unit M/s Gajender
Choudhary, H.No. 127, 1st - 4th floer, Gali Ne. 1, Village Gamri, Delhi-110053 (hereinafter
called the addressee) was carried out by officials of DPCC, MCD, Revenue Department
(Seelampur), Delhi Police and BSES on 20.04.2025,

And whereas, during inspection, it was observed that the addressee was operating in
residential/non-conforming area and engaged in activity of “Storage/Godown of paper roils
and paper cup and plates” without obtaining license/consent from any government/regulating
body.

And whereas, DPCC vide ils legter (FNo. DPCC/AI0)(10)(114) eg-24/625-628 dated
13.06.2025) has imposed an Environmental Compensation (EC) of Rs. 40,000/- (Rs. Forty
Thousand only) on you the addressee. However, you the addressee has failed to submit the above
said Environmental Compensation (EC) till date.

Now therefore, you are hereby once again directed to deposit Environmental Compensation (EC)
of Rs. 40,000/~ (Rs. Forty Thoeusand ealy) in the foan of DD, in favour of Delhi Pollution
Contrel Committee within 15 days {rom issuance of thig letter, fuiling which necessary action
shall be taken including recovery of said EC as amrear of land revenue through Revenue
Department. GNCTD.

M. 5.
SEE, C7
msrawal.dpee@nic.in
Encl: As above.

Copy to:

. The District Magistrate (North East), K-Block, Ground Floor, DC Office Complex,
Nand Nagyi, Delhi-110093,

2. Incharge IT Cell with the reguest to upload on DPCC website.

3, Master File, CMC-L.

File No. DPCC/{10)(10}{114}/Leg-24 (Computer No. 222976}

Generated from eOffice by DINESH JINDAL, LO(Legal Cell), LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 22/10/2025 02:56 pm
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DELHI POLLUTION CONTROL COMMITTRE b
DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)
34 Plavy. Block+3, DMRCIT Pk, 32;&,%{;1?&1 Y}cllu-iéﬁ@h
- Visitus at s hetne dnoe detlioon
F.No. DPCCI(HO)I0NT 1) eg 24/ 17&F-4;

To :

Ms Ranveer S/o Mange Ram
H.No. 1364, Gali No. 02,
Village Gamri,

Delhi-110053.

Subject: Environmental Compensation (EC)-reg.
Ref: DPCC letter F, No. DPCCA10)10)(1 14)1.eg-24/617-620 dated 13.06.2025 (copy enclosed)

Whereas, in compliance of Hon’ble NGT order dated 24.02,2025 in OA no. 127772024 in the
matter of “Varun Gulati Vs CPCB & O1s.”, a Joint inspection of your unit M/s Ranveer S/o
Mange Ram, H.No. 136A, Gali No. 62, Village Gamui, Delhi-110053 {hereinafter called the
addressee) was carried out by officials of DPCC, MCD, Revenue Department (Seelampur), Delhi
Police and BSES on 25.04.2025.

And whereas, during inspection, it was observed that, the addressee was operating in the
residential/non-conforming arca and engaged in activity of “Light Engineering Works” without
obtaining license/consent from any government/regulating body.

And whereas, DPCC vide its letter (F.No. DPCC/Q10)10)(114)/ Leg-24/617-620 dated
13.06.2025) has imposed an Environmental Compensation (EC) of Rs. 40,000/~ (Rs. Forty
Thousand only) on you the addressee. However, you the addressee has failed (o submit the above
said Environmental Compensation (EC) till date.

Now therefore, you are hereby once again directed to deposit Environmental Compensation (EC)
of Rs. 40,600/~ (Rs. Forty Thousand only) in the form of DD, in favour of Delhi Pollution
Control Committee within 15 days from issuance of this letter, failing which necessary action
shall be taken including recovety of said EC as arrear of land revenue fhrough Revenue
Department, GNCTD.

M, 8. Rawat
SEE, CMC-I
msrawat.dpeci@nicin
Encl: As above.

Copy to:

l. The District Magistrate (North East), K-Block, Ground Floor, DC Office Complex,
Nand Nagri, Delhi-110093.

2. Incharge IT Cell with the request to upload on DPCC website.

3. Master File, CMC-1,

File No. DPCC/(10)(10)(114)/Leg-24 (Computer No. 222976)
Generated from eOffice by DINESH JINDAL, LO(Legal Cell), LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 22/10/2025 02:56 pm
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S | DEPARTMENTOPENVIRONMENT, (GOVT.OFNCTOF DELID N7 Ej%

e B Floor, Blodk-1, DMRCIT Park, Shastr Pavk. Delhi- 110053 7

DRCCAI010)( 114V Leg24/ | 7 ¢ 5 _

Visituy at ; iii%);"y'ﬁ!m&dcﬁsigm*gﬁic, i

X Dated: 1,/5'7'/}&#&

To,

M/s Satbeer $/0 Mange Ram
H.No. 136-A/1, 1st Floor,
Kh.No. 345, Gali No. {2,
Gamri Village,

Delhi-1 10053,

Subject: Environmental Compensation (EC)-reg.
Reft DPCC letter F. No, DPCCHI0)(10}114)/ Leg-24/621-624 dated 13.06.2025 (copy enclosed)

Whereas, in compliance of Honble NGT order dated 24.02.2025 in OA no. 1277/2024 in the
matter of “Varun Gulati V¢ CPCB & Ors.”, a joint inspection of your unit M/s Satheer S/o
Mange Ram, H.No. 136-A/1, 1st Floor, Kh.No. 345, Gali No. 02, Gamri Village, Delhi-
110053 (hereinafier caled the addressee) was carried out by officials of DPCC, MCD, Revenue
Department (Seelampur). Delhi Police and BSES on 29.04.2025.

And whereas, during inspection, it was observed that. the addressee was operaling in the
residential/mon-conforming area and engaged in activity of “Electroplating” without any
poilution control device and operating in non-conforming area, discharging untreated wastewater
directly into the drain leading to River Yamuna. Unit was found operating without obtaining
license/consent from any government/regulating body. Therefore, unit was sealed by MCD
officials on the spot in the presence of the Joint tean.

And whereas, DPCC vide its letter (F.No. DPCCAI0)(10)(114)/Leg-24/621-624 dated
13.06.2025) has imposed an Environmiental Compensation (EC) of Rs. 10,00,000/- (Rs. Ten
Lakh only) on vou the addressez. However, you the addressee has failed to submit the above said
Environmental Compensation (EC) till date.

Now theretore, you ave hereby once again directed to deposit Environmental Compensation (EC)
of Rs. 10,00,000/- (Rs. Ten Lakh only) in the form of DD, in favour of Delhi Pollution
Control Committee within 15 days from issuance of this letter, failing which necessary action
shall be taken including vecovery of said EC as arrear of land revenue through Revenue
Department, GNCTD,

M. 8. Rawat
SER, CMC-I
msrawat.dpec@nic.in

Enel: As above,
Copy to:
1. The Distriet Magistrate (North East), K-Block, Ground Floor, DC Office Complex,
Nand Nagri, Delhi-110093,

2. Incharge IT Cell with the request to upload on DPCC website,
3. Master File, CMC-1,

File No. DPCC/(10}(10}{114)/Leg-24 (Computer No, 222976)

DINESH JINDAL, LO(Legal Cell), LAW OFFICER. DELHI POLLUTION CONTROL COMMITTEE on 22/10/2025 02156 pm
—— e GeNerated from eOffice by DINESH JINDAL, LO(Legal Cell




318

_ _ By Speed Post
w-{;»:;w DELHI POLLUTION CONTROL COMMITIEE ! ‘?ﬁ IRe ‘ @
o {"; {: ; DEPARTMENT OF EXNVIRONMENT, (GQVT. OF NCT OF DELHI ﬁ‘%ﬁi ig ?%
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F.No. DPCCAI0)10)(114)/Leg24/ |7 Fo—& 3 Dated: 1/ /07 / 22

To,

M/s Kalu Ram S/0 Mr. Chete Lal,
H.No. V-107, Khumira Mohalla,
Ghionda, Delhi 110053

Subject: Environmental Compensation (EC)-reg.
Ref: DPCC letrer F, No. DPCCA10)(10)(114)/Leg-24/593-396 dated 13.06.2025 (copy enclosed)

Whereas, in compliance of Hon’ble NGT order dated 24.02.2025 in OA no. 1277/2024 in the
matter of “Varun Gulati Vs CPCB & (1s.”, a joint inspection of your unit M/s Kala Ram S/o
My, Chote Lal, H.No. V-107, Khuinra Mohalla, Ghonda, Delhi 110053 (hereinafter called the
addressee) was caried out by officials of DPCC, MCD), Revenue Department (Seelampur). Delhi
Police and BSES on 07.04.2025.

And whereas, during inspection, it was observed that the addressee was engaged in the activity of
“Powder Coating” without any pollution control device and operating in non-conforming area.
Unit was found operating without obtaining license/consent from any governmentregulating
body. Therefore, the unit was sealed by MCD officials on the spot in the presence of the Joint
team.

And whereas. DPCC vide its letter (FNo. DPCC/10)(10)(114)/Leg-24/593-596 dated
13.06.2025) has imposed an Environmental Compensation (EC) of Rs, 2,00,000/- (Rs. Two
Lakh only) on vou the addressee. However, you the addressee has failed to submit the above said
Environmental Compensation (EC) tili date.

Now therefore, you are hereby once again directed to deposit Envirorimental Compensation
(EC) of Rs. 2,00,000/- (Rs. Two Lakh only) in the form of DD, in favour of Delhi Polution
Ceontrol Committee within 15 days from issuance of this letter, failing which necessary action
shall be taken including recovery of said EC as amear of land revenue through Revenue
Department, GNCTD.

M, 8. Riwat
SEE, CMIC-I
msrawat.dpec@nic.in

Encl: As above.
Copy fo:

1. The District Magistrate (North East), K-Block, Ground Floor, DC Office Complex,
Nand Nagri, Delhi-110093.

2. Incharge I'T Cel with the request to upload on DPCC website.

3. Master File, CMC-1.

File No. DPCC/(10}(10)(114)/Leg-24 (Computer No. 222976)
Generated fram eCffice by DINESH JINDAL, LO(Legal Cell), LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 22/10/2025 02:56 pm




1691434,/2025/CMC 1 DPCC

819

; : Ll : LY, Ll ] By Speed Post

E ﬁ&ggﬁgz | DELHIPOLLUTION CONTROL COMMITIEE \% ; ’ 4

| mEmee | DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI) ?»éﬁ
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T, 7 / Z / R-5 -

M/s Gupta Printers and Packers (Prop. Mohit Singh)
H.No. 1104, Gali No, 2,

Gamri Village,

Delhi-1 10053,

Subject: Environmental Compensation (EC)-reg,

Ref: DPCC letter F. No. DPCC/’(K))(IU}(]I.4)fLeg-2'4f'é‘l3—6'lﬁ dated  13.06.2025 (copy
enclosed)

Whereas, in compliance of Hon'ble N¢IT order dated 24.02.2023 in OA no. 127772024 in the
matter of “Varun Gulati Vs CPCB & Ors.”, a joint inspection of your unit M/s Jaiveer Singh,
Kh.No. 334, B-429, Gali No. 22, Bhanjanpura, Delhi-110053 (hereinafter called the addressee)
was carried out by officials of DPCC, MCD, Revenue Department (Seelampur), Delli Police and
BSES on 23.04.2025,

And whereas, during inspection, it was observed that the addressee was en gaged in the activity of
“Stitching of cloth bags and Screen printing” and operating in non-conforming area. Unit was
found operating without obtaining license/consent from any government/regulating body. Unit
owner is also directed 1o close down the printi ng activity with immediate effect.

And whereas, DPCC vide its letter (F.No. DPCCALI0)(10)(114)/Leg-24/613-616 dated
13.06.2025) has imposed an Favironmental Compensation (EC) of Rs. 5,00,000/- (Rs. Five
Lakh only) on you the addressee. However, you the addressee has failed to submit the above said
Environmental Compensation (EC) till date.

Now therefore, you are hereby onge again directed to deposit Environmental Compensation (EC)
of Rs. 5,00,000/- (Rs. Five Lakh only) in the form of DD, in favour of Delhi Pollution Control
Committee within 15 days from issuance of this letter, failing which necessary action shall be
taken including recovery of said EC as amear of land revenue through Revenue Department,
GNCTD.

ws.)

SEE, CMC-I
msrawat.dpec@nic.in

Inel: As above,
Copy to:
1. The District Magistrate (North East), K-Block, Ground Floor, DC Office Complex,
Nand Nagri, Dethi-110093,

2. Imcharge I'T Cell with the request to upload on DPCC website,
3. Master File, CMC-1.

File No. DPCC/(10)(10)(114)/Leg-24 (Computer No, 222976)
Generated from eOffice by DINESH JINDAL, LO(Legal Cell), LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 22/10/2025 02:56 pm
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To,

M/s Jaiveer Singh

Kh.No. 334, B-429,

Gali No. 22, Bhanjanpura,
Delhi-110053.

Subject: Environmental Compensation (EC)-reg.
Ref: DPCC letter F. No. DPCC/10){10)114YLeg-24/605-608 dated 13.06.2025 (copy encloged)

Whereas, in compliance of Hon'ble NGT order dated 24.02.2025 in QA no. 1277/2024 in the
matter of "Varun Gulati Vs CPCB & Ors.”, a joint inspection of your upit M/s Jaiveer Singh,
Kh.No. 334, B-429, Gali No. 22, Bhanjanpura, Delhi-110053 (hercinafter called the addressec)
was carricd out by officials of DPCC. MCD. Revenue Department (Seelampur), Delhi Police and
BSES on 16.04.2025.

And whereas, during inspection, it was observed that, the addressee was operating in the
residential/non-conforming area and engaged in activity of “Stitching of Garments and Bags”
without obtaining license/consent from any government/regulating body.

And whereas, DPCC vide its letter (FNo. DPCCAION10)(114)/Leg-24/605-608 dated
13.06.2025) bas imposed an Environmental Compensation (EC) of Rs. 40,000/~ (Rs. Forty
Thousand only) on you the addressee. However, you the addressee has failed to submit the above
said Environmental Compensation (EC) till date.

Now therefore, you are hereby once again directed to deposit Environmental Compensation (EC)
of Rs. 40,000/- (Rs. Forty Thousand ounly) in the form of DD, in favour of Delhi Pollution
Control Committee within 15 days from issuance of this letter, failing which necessary action
shall be taken including recovery of said EC as amrear of land revenue through Revenue
Department, GNCTD.

M. 5. Rawat
SEE, CMC-I
msrawat.dpeci@inic.in

Enel: As above.
Copy to:
1. The District Magistrate (North East), K-Block, Ground Floor, DC Office Complex,
Nand Nagri, Delhi-110093.

2. Incharge IT Cel with the request to upload on DPCC website.
3. Master File, CMC-1.

10

File No. DPCC/(10){10)(114)/Leg-24 (Computer No, 222376)
Generated from eOffice by DINESH JINDAL, LO(Legal Cell), LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 22/10/2025 02:56 pm
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F. Ng.
To,
M/s Gajender Choudha ry
H.No. 127, Gali No. 1,

Village Gamyi,
Diethi-110053.

Subject: Environmental Compensation (EC)-reg.
Ref: DPCC letter I, No. DPCCH10) LO}114)/Leg-24/609-612 dated 13.06.2023 {copy enclosed)

Whereas, in compliance of Hon’ble NGT order dated 24,02.2025 in OA no. 1277/2024 in the
matter of “Varun Gulati Vs CPCB & Ors”, a joint inspection of your unit M/s Gajender
Choudbary, H.No. 127, Gali No. 1, Village Gamri, Delhi-110053 (hereinatter called the
addressee) was carried out by officials of DPCC, MCD, Revenue Department (Seelampur), Dethi
Police and BSES on 16.04.2025. '

And whereas, during spection, it was observed that, the addressee was operating in the
residential/non-conforming area and engaged in activity of “Making hangers using metal wire
(Light Engineering Works)” without obtaining license/consent from any government/regulating
body.

And whereas, DPCC vide its letter (F.No, DPCC/L0)(103(1 14)/ Leg-24/609-612  dated
13.06.2025) has imposed an Environmental Compensation (EC) of Rs. 40,000/~ (Rs. Forty
Thousand only) on you the addressee. However. you the addressee has failed to submit the above
said Environmental Compensation (EC) till date.

Now therefore, you are hereby once again directed to deposit Environmental Compensation (EC)
of Rs. 40,000/ (Rs. Forty Thousand only) in the form of DI, in favour of Dethi Pollution
Control Committee within 15 days from issuance of this letter, tailing which necessary action
shall be taken including recovery of said EC as arrear of land revenue through Revenue
Departiment, GNCTD.

M. 5. Rawat
SKE, CMC-I
msrawat.dpec@nic.in
Enel: As above.

Copy to:
[. The District Magisteate (North East), K-Block, Ground Floor, DC Office Complex,
Nand Nagri, Dethi-110093,

2. Incharge I'l Cell with the request to upload on DPCC website.
3. Master File, CMC-1,

File No. DPCC/(10}{10)(114)/Leg-24 (Computer No. 222976}
Generated from eOffice by DINESH JINDAL, LO(Legal Cell), LAW QFFICER, DELHI POLLUTION CONTRQL COMMITTEE on 22/10/2025 02:56 pm
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Reminder-11

To,

M/s Gajender Choudhary
H.No. 127, 1st - 4¢th floor,
Gafi No. 1, Village Gamri,
Delhi-110053.

Subject: Environmental Compensation (EC)-reg.
Ref: DPCC letier I, No. DPCCA10)(10)(114)/Leg-24/1796-99 dated 3 1.07.2025 (copy enclosed)

Whereas, in compliance of Hon’ble NGT order dated 24.02.2025 in QA no. 1277/2024 in the
matter of “Yarun Gulaii Vs CPCB & Ors., a joint inspection of your unit M/s Gajender
Chioudhary, H.No, 127, st - d¢h floor, Gali No. 1, Village Gamri, Defhi-110053 (hereinafier
called the addressee) was carried out by officials of DPCC, MCD, Revenue Department
(Seelampur), Delhi Police and BSES on 29.04.2025.

And whereas, during inspection, it was observed that the addressee was operating in
residential/con-conforming area and engaged in activity of “Storage/Godown of pager rolls
and paper eup and plates” without obtaining license/consent from any government/rogulating

body.

And whereas, DPCC vide its letter {E.No. DPCC/(10)(10)(1 14)/Leg-24/625-628 dated
[3.06.2025) has impused an Environmental Compensation (EC) of Rs. 40,000/- (Rs. Forty
Thougand only) on you the addressee, Further, a reminder letter for submission of EC was also
issued to the addressee vide letier I, No. DECC/(10)(10)(1 14)/Leg-24/1796-99 on 31.07.2025.
However, you the addressee has failed to submil the above said Environmental Compensation
(EC) till date.

Now therefore, you are hereby once again diected to deposit Environmental Compensation (EC)
of Rs. 40,000/~ (Rs. Forty Thousand only) in the form of DD, in favour of Delhi Pollution
Control Committee within 15 days from issuance of this letter, fatling which necessary action
shall be taken including recovery of said EC as arrear of land revenue through Revenue

Department, GNCTD, Meghraj  Owlysasedby

o Meghraj Singh
Singh Rawat
7 Date: 20250901
Rawat 1320:19 40530

SEE, CMC-1
Enck: As above,

0

Copy to:

1. Incharge TT Cell with the request to upload on DPCC website.
2. Master File, CMC-L

File No. DPCC/(10)(10){114)/Leg-24 {Computer No. 222976) -
Generated from eOffice by DINESH JINDAL, LO(Legal Cell), LAW OFFICER, DELHI POLLUTION CONTRCL COMMITTEE on 22/10/2025 02:57 pm
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— DELHIPOLLUTION CONTROL COMMITTEE “Worter
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To,

M/s Satbeer /o0 Mange Ram
H.Ne. 136-A/1, 1st Floor,
Kh.No, 345, Gali No, 02,
Gamri Village,
Delhi-110053.

Subject: Environmental Compensation (EC)-reg.
Ref: DPCC letter F. No. DPCC/A10)(10)(114)/Leg-24/1792-95 dated 31.07.2025 (copy enclosed)

Whereas, in compliance of Hon’ble NGT order dated 24.02.2025 in OA no. 1277/2024 in the
matter of “Varun Gulati V§ CPCB & Ors.”, a joint inspection of your unit M/s Satbeer S/o
Mange Ram, H.No. 136-A/l, 1st Floor, Kh.No. 345, Gali Neo. 02, Gamri Village, Delhi-
110053 (hereinafter called the addressee) was carried out by officials of DPCC, MCD, Revenue

. Department (Seclampur), Delhi Police and BSES on 29.04.2025.

And whereas, during inspection, it was observed that, the addressee was operating in the
residential/non-conforming area and engaged in activity of “Electroplating” without any
pollution control device and operating in non-conforming area, discharging untreated wastewater
directly into the drain leading to River Yamuna, Unit was found operaling without obtaining
license/consent from any government/regulating body. Thercfore, unit was sealed by MCD
officials on the spot in the presence of the Joint team,

And whereas, DPCC vide its letter (F.No. PPCCALOY(10)(114VLep-24/621-624 dated
13.06,2025) has imposed an Environmental Compensation (EC) of Rs. 10,00,000/~ (Rs. Ten
Lakh only) on you the addressee. Further, a reminder letter for submission of EC was also issued
to the addressee vide letter F. No. DPCCKI0W10)(114)Leg-24/1792-95 on 31.07.2025.
However, you the addressee has failed to submit the above said Environmental Compensation
(EC) 1ill date,

Now therefore, you are hereby once again dirceted to-deposit Environmental Compensation (EC)
of Rs. 10,00,000/~ (Rs. Ten Lakh only) in the form of DD, in faveur of Delhi Pollution
Centrol Committee within 15 days from issuance of this letter, failing which necessary action
shall be taken including recovery of said EC as arrear of land revenue through Revenue

Department, GNCTD.

2 ally sigred by
Meghraj oy arom st

Singh Rawat ’,’:‘;,,;‘;‘f;?;‘
SEE, CMC-1
Encl: As above. 1)) [L
Copy to:

L. Incharge IT Cell with the request (o upload on DPCC websile.
2. Master File, CMC-1.

File No. DPCC/(10)(10)(114)/Leg-24 (Computer No. 222976)
—_Generated from eOffice by DINESH JINDAL, LO(Legal Cell), LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 22/10/2025 02:57 pm
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Reminder-I1

To,

M/s Ranveer Slo Mange Ram
HL.No. 1364, Gali No. 02,
Village Ganari,

Delhi-110053.

Subject: Environmental Compensation (EC)-reg.
Ref: DPCC letter F. No. DPCC/(10)(10)(1 14)/L.ep-24/1788-91 dated 31.07.2025 (copy enclosed)

Whereas, in compliance of Hon’ble NGT order dated 24.02.2025 in OA no. 12772024 in the
matter of “Varun Gulati Vs CPCB & Ors, a joint inspection of your unit M/s Ranveer Sfo
Mange Ram, ILNo. 136A, Gali No, 02, Village Gamri, Delhi-110053 (hereinafter called the
addressee) was carried oul by officials of DPCC, MCD, Revenue Department (Seelampur), Delhi
Police and BSES on 25.04,2025.

And whereas, duving nspection, it was observed that, the addressee was operating in the
residential/non-conforming area and engaged in activity of “Light Engineéring Works” without
obtaining license/consent from any government/regulating body.

And whereas, DPCC vide its letter (F.No. DPCC/(10)(10)(114)/Leg-24/617-620 dated
£3.06.2025) has imposed an Environmental Compensation (EC) of Rs, 40,000/ (Rs. Forty
Thousand only) on you the addresses. Further, a reminder letter for submission of EC was also
issued 1o the addressee vide letter F, No, DPCC/AIOMI0)(1 14YTeg-24/1788-91 on 31.07.2025.
However, you the addressee has failed to submit the above said Environmental Compensation
(EC) till date.

Now therefore, you are hercby once again directed to deposit Environmerital Compensation (EC)
of Rs. 40,000/~ (Rs. Forty Thousand only) in the form of DD, in favour of Delhi Pollution
Control Committee within 15 days from issuance of this lelter, failing which nceessary action
shall be taken including recovery of said EC as arrear of land revenus through Revenue
Department, GNCTD.

Digitally signed by

Meghraj Meghraj Singh Rawat

i Dale; 20250901
Szngh Rawat 13045 1057305

SEE, CMC-I

ole

Encl; As above.
Copy to:

L. Incharge IT Cell with the request o upload on DPCC website,
2. Master File, CMC-],

File No. DPCC/{10)(10}(114)/Leg-24 {Computer No, 222976)
Generated from eOffice by DINESH JINDAL, LO(Legal Cell), LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 22/10/2025 02:57 pm
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o] DELHI POLLUTION CONTROL COMMITTEE
DECC DEPARTMENT OF ENVIRONMENT, (GOVT, OF NCT OF DELHI) " hFE
e 3"4Floor, Block-1, DMRCIT Park. Shastri Park, Delhi-110053 / P
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¥.No. DPCCA10)(10)(1 14)/eg-24/ & 07-S —2xF 7 Dated: © g]oq};g

Reminder-I1I
To,

M/s Gupta Printers and Packers (Prop. Mohit Singh)
H.No. 110A, Gali No. 2,

Gamri Village,

Delhi-110053.

Subject: Environmental Compensation (EC)-reg.
Ref: DPCC letter F. No. DPCC/(10)(10)(114)/1.eg-24/1784-87 dated 31.07.2025 (copy enclosed)

Whereas, in compliance of Hon'ble NGT order dated 24.02.2025 in QA no. 1277/2024 in the
matter of “Varun Gulati Vs CPCB & Ors.”, a joint inspection of your unit M/s Jaiveer Singh,
Kh.No. 334, B-429, Gali No. 22, Bhanjanpura, Delhi-110053 (hercinafter called the addressee)
was carried out by officials of DPCC, MCD, Revenue Department (Seelampur), Delhi Police and
BSES on 25.04.2025.

And whereas, during inspection, it was observed that the addressee was engaged in the activity of
“Stitching of cloth bags and Screen printing” and operating in non-conforming area. Unit was
found operating without obtaining license/consent from any government/regulating body. Unit
owner is also directed to close down the printing activity with immediate effect.

And whereas, DPCC vide its letter (F.No. DPCC/(10)(10)(114)/Leg-24/613-616 dated
13.06.2025) has imposed an Environmental Compensation (EC) of Rs. 5,00,000/- (Rs. Five
Lakh only) on you the addressee. Further, a reminder letter for submission of EC was also issued
to the addressee vide letter F. No. DPCC/10)(10)(114)/Leg-24/1784-87 on 31.07.2025.
However, you the addressee has failed to submit the above said Environmental Compensation
(EC) till date.

Now therefore, you are hereby once again directed to deposit Environmental Compensation (EC)
of Rs. 5,00,000/- (Rs. Five Lakh only) in the form of DD, in favour of Delhi Pollution Control
Committee within 15 days from issuance of this letter, (ailing which necessary action shall he
taken including recovery of said EC as arrear of land revenue through Revenue Department,

GNCTD. i Digitally signed
Meghraj Dermes,
Singh Rawat
Mate: 7025.09.01
Rawat 13:19:28 +05'30°
SEE, CMC-1
Encl: As above. 0/ C
Copy to:

1. Ipcharge IT Cell with the request to upload on DPCC website,
LZ/ﬁ;stcr File, CMC-L

File No. DPCC/{(10)(10){114)/Leg-24 (Computer No. 222976)
Generated from eOffice by DINESH JINDAL, LO(Legal Cell), LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 22/10/2025 02:57 pm
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F.No. DPCC/10)(10)(1T8)/Leg24] SoTD—p0FY Dated: Olleqfass

Reminder-I1

Te,

M/s Gajender Choudhary
H.Ne. 127, Gali No, 1,
Village Gamui,
Dethi-110053.

Subject: Environmental Compensation (EC)-reg.
Ref: DPCC letter F, No. DPCCA10)(10)(1 1)/ Leg-24/1776-79 dated 13.06.2025 (copy enclosed)

Whereas, in compliance of Hon'ble NGT order dated 24.02.2025 in QA no. 1277/2024 in the
matter of “Varun Gulati Vs CPCB & Ows.”, a joimt inspection of your unit M/s Gajender
Choudhary, H.No, 127, Gali No. 1, Village Gamri, Dethi-110053 (hereinafter called the
addressee) was carried out by officials of DPCC, MCD, Revenue Department (Seelampur), Delhi
Police and BSES on 16.04.2025.

And whereas, during inspection, it was observed that, the addressee was operaling in the
residential/non-conforming area and engaged in activity of “Making hangers using metal wire
(Light Engineering Works)™ without obtaining license/consent fiom any government/regulating
body.

And whereas, DPCC vide ils [etter (F.No. DPCC/10}10)1 14)/Leg-24/609-612 dated
13.06.2025) has imposed an Environmental Compensation (EC) of Rs, 40,000/ (Rs. Forty
Thousand only) on you the addressee. Further, a reminder leiter for submission of EC was also
issued to the addressee vide leiter F, No. DPCC/Q10)(10)(1 14)/Leg-24/1776-79 on 31.07.2025.
However, you the addressee has failed to submit the above said Environmental Compensation
(EC) till date.

Now therefore, you are hereby once again directed to deposit Environmental Compensation (EC)
of Rs. 40,000/~ (Rs. Forty Thousand only) in the form of DD, in favour of Delhi Pollution
Control Committee within 15 days (rom issuance of this lettery failing which necessary action
shall be taken including recovery of said EC as arrear of Jand revenue. through Revenue
Department, GNCTD.

Meghraj ﬁ,"gg“m ;j‘;‘:;;" by

Singh Rowat

Rawat 1195 0530

SEE, CMC-1

ple

Encl: As above.
Copy to:

1. Ipcharge IT Cell with the request to upload on DPCC websito,
\yﬁ:ste; File, CMC-I.

File No. DPCC/(10)(10)(114}/Leg-24 (Computer No. 222976} ‘
Generated from eOffice by DINESH JINDAL, LO(Legal Cell), LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 22/10/2025 02:57 pm
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Reminder-11
To,
M/s Jaiveer Singh
Kh.No. 334, B-429,

Gali No, 22, Bhanjanpura,
Delhi-110053.

Subject: Environmental Compensation (EC)-reg.
Ref: DPCC letier F. No. DPCC/(10)(10)(114)/Leg-24/1772-75 dated 31.07.2025 (copy enclosed)

Whereas, in compliance of Hon’ble NGT order dated 24.02.2025 in OA no. 1277/2024 in the
matter of *Varun Gulati Vs CPCB & Ors.”, a joint inspection of your unit M/s Jaiveer Singh,
Kh.No. 334, B-429, Gali No. 22, Bhanjanpura, Delhi-110053 (hereinafter called the addressec)
was carried out by officials of DPCC, MCD, Revenue Department (Seelampur), Delhi Police and
BSES on 16.04.2025.

And whereas, during inspection, il was observed that, the addressec was operating in the
residential/non-conforming arca and engaged in activity of “Stitching of Garments and Bags”
without obtaining license/consent from any government/regulating body.

And whereas, DPCC vide ils letter (F.No. DPCC/(10)(10)(114)/Leg-24/605-608 daled
13.06.2025) has imposed an Environmental Compensation (EC) of Rs. 40,000/~ (Rs. Forty
Thousand only) on you the addressce. Further, a reminder letter for submission of EC was also
issued to the addressee vide letter F. No. DPCC/(10)(10)(114)/Leg-24/1772-75 on 31.07.2025.
However, you the addressee has failed to submit the above said Environmental Compensation
(EC) till date,

Now therefore, you are hereby onee again directed to deposit Environmental Compensation (1EC)
of Rs. 40,000/- (Rs. Forty Thousand only) in the form of DD, in favour of Delhi Pollution
Control Committee within 15 days from issuance of this letter, failing which necessary action
shall be taken including rccovery of said EC as amear of land revenue through Revenue

Department, GNCTD. Meghraj  Distly signedby

Megnraj Singh
Slngh ;“""20‘25 09.01
Rawat 1 ;:tfo'ne o530
SEE, CMC-T
Encl: As above. o Z
Copy to:

1. Incharge IT Cell with the request to upload on DPCC website.
«" Master File, CMC-1.

File No. DPCC/(10)(10)(114)/Leg-24 (Computer No, 222976) rr om
Generated from eOffice by DINESH JINDAL, LO(Legal Cell), LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 22/10/2025 02:57 p
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Reminder-11
To,

Mis Kalu Ram S/0 Mr. Chote Lal,
H.No. V-107, Khumra Mohalla,
Ghonda, Delli 110053

Subject: Environmental Compensation (EC)-reg.
Ref: DPCC letter F. No, DPCC/( 10)(10)(114)/1.eg-24/1780-83 dated 31.07.2025 (copy enclosed)

Whereas, in compliance of Hon'ble NGT order dated 24.02.2025 in OA no. 1277/2024 in the
matter of “Varun Gulati Vs CPCB & Ors.”, a joim inspection of your unit M/s Kalu Ram S/o
Mr. Chote Lal, H.No. V-107, Khamra Mohalla, Ghonda, Delhi 110053 (hereinalter called the
addressec) was carried out by officials of DPCC, MCD, Revenue Department (Seelampur), Delhi
Police and BSES on 07.04.2025. '

And whereas, during inspection, it was observed that the addressee was cngaged in the activity of
“Powder Coating” without any pollution control device and operaling in non-conforming area,
Unit was found operating without obtaining license/consent from any government/regulating
body. Therefore, the unit was sealed by MCD officials on the spot in the presence of the Joint
leam.

And whereas, DPCC wvide its letter (F.No. DPCC/(10)(10)(1 [4)/Leg-24/593-596 dated
13.06.2025) has imposed an Envitonmental Compensation (EC) of Rs. 2,00,000/- (Rs. Two
Lakh only) on you the addresses, Further, a reminder letter for submission of EC was also issued
to the addressee vide letter F. No. DPCCA10)(10)(114)/Leg-24/1780-83 on 31.07.2025.
However, you the addressee has failed to submit the above said Bnvironiental Compensation
(EC) il date.

Now therefore, you are hereby once again directed to deposit Environmental Compengation
(EC) of Rs. 2,00,000/- (Rs, Two Lakh only) in the form of DD, in favour of Delhi Pollution
Control Commiittee within 15 days from issuance of this letter, failing which necessary action
shall be taken including recovery of said EC as arrear of land revenue through Revenue
Department, GNCTD,

Meghraj Digitally signed

, by Meghraj Singh
S ing h Rawat
Date: 2025.09.01
Rawat 13:18:44-485'30"

SEE, CMC-I

Encl: As above. ﬁ 6’

Copy to:

L. Incharge IT Cell with the request to upload on DPCC website;
Aaster File, CMC-L

i 2 76}
File No. DPCC/(10){10)(114}/Leg-24 (Computer No, 2229 ) -
eOffice by DINESH JINDAL, LO(Legal Cell), LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 22/10/2025 02:57 pm
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Reminder-I1
To,

M/s Tarun S/o Lt. Joginder,
H.No, 570, Khumra Mohalla,
Ghonda,

Deihi 110053,

Subject: Environmental Compensation (EC)-reg.
Ref: DPCC letter F. No. DPCC/(10)(10)(114)V/Leg-24/1768-71 dated 31.07.2025 (copy enclosed)

Whereas, in compliance of Hon’ble NGT order dated 24.02.2025 in QA no. 1277/2024 in the
matter of “Varun Gulati Vs CPCB & Ors.”, a joint inspection of your unit M/s Tarun S/o L.
Joginder, H.Ne. 570, Khumra Mohalla, Ghonda, Dethi 110053 (hercinafter called the
addressee) was carried out by officials of DPCC, MCD, Revenue Department (Seelampur), Delhi
Police and BSES on 14.02.2025.

And whereas, during inspection, it was observed that, the addressee was operating in the
residential/non-conforming area and engaged in activity of “Acid Pickling (Electroplating)”
without any pollution control device and operating in non-conforming arca, discharging
untreated wastewaler directly into the drain leading to River Yamuna. Unit was found operating
without obtaining license/consent from any government/regulating body. Therefore, unit was
sealed by MCD officials on the spot in the presence of the Joint team.

And whereas, DPCC vide its letter (I".No. DPCC/(10)(10)(114)/Leg-24/601-604 dated
13.06.2025) has imposed an Environmental Compensation (EC) of Rs. 10,00,000/- (Rs. Ten
Lakh only) on you the addressee. Further, a reminder letter for submission of EC was also issued
to the addressee vide letter F. No. DPCCA10)(10)(114)/Leg-24/1768-71 on 31.07.2025,
However, you the addressee has failed to submit the above said Environmental Compensation
(EC) till date.

Now therefore, you are hereby once again directed to deposit Environmental Compensation
(EC) of Rs. 10,00,000/- (Rs. Ten Lakh only) in the form of DD, in favour of Delhi Pollution
Control Committee within 15 days [rom issuance of this fetter, failing which necessary action
shall be taken including recovery of said EC as arrear of land revenuc through Revenue
Department, GNCTD.

i Digltally signed
M Eghr&_j by Meghraf

Slngh Singh Bawat
Date: 2075.08.01
Rawat  1aus2940800
SEE, CMC-I
ﬁ/&

Encl: As abave.
Copy to:

1. Jucharge IT Cell with the request to upload on DPCC website.
Master File, CMC-I.

File No. DPCC/{10){10)(114)/Leg-24 (Computer No. 222976) .
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Reminder-II
To,

MJs Israfil T/o Bablu S/o Jile Singh

A-34/2, F/F, Kh.No. 167,170, 180,

Main Gamri Road, Near Govt, Dispensary,
Delhi-110053,

Subject: Environmental Compensation (EC)-reg.
Ref: DPCC letter F. No. DPCC/(10)(10)(114)/Leg-24/1764-67 dated 31.07.2025 (copy enclosed)

Whereas, in compliance of Hon’ble NGT order dated 24.02.2025 in QA no, 1277/2024 in the
matter of “Varun Gulati Vs CPCB & Ors.”, a joint inspection of your unit M/s Israfil T/o Bablu
S/a Jile Singh, A-35/2, F/E, Kh. No. 167,170,180, Main Gamri Road, Near Govt. Dispensary,
Ghonda, Delhi 110053 (hereinafier called the addressee) was carried out by officials of DPCC,
MCD, Revenue Department (Seelampur), Delhi Police and BSES on 06.01.2025,

And whereas, during inspection, it was observed that, the addressee was operating in the
residential/non-conforming area and engaged in activity of “Injection Moudling” without
obtaining license/consent from any government/regulating body. Therefore, the unii was sealed
by MCD officials on the spot in the presence of the Joint team.

And whereas, DPCC wvide its letter (F.No. DPCC/Q0)(10)(114)/Leg-24/597-600 dated
13.06.2025) has imposed an Environmental Compensation (EC) of Rs. 2,00,000/- (Rs, Two
Lakh only) on you the addressee. Further, a reminder letter for submission of EC was also issued
to the addressec vide letter F. No. DPCC/(10)(10)(114)/Leg-24/1764-67 on 31.07.2025.
However, you the addressee has failed to submit the above said Environmental Compensation
(EC) Gl date.

Now therefore, you are hereby once again directed to deposit Environmental Compensation
(EC) of Rs. 2,00,000/- (Rs. Two Lakh only) in the form of DD, in favour of Delhi Pollution
Control Committee within 15 days from issuance of thig letter, failing which necessary action
shall be laken including recovery of said EC as arrear of land revenue through Revenue
Department, GNCTD.
Meghraj bty
Singh Rewat

Dite:2025.05.01
Rawat 13:18:12 +0530°

SEE, CMC-]
Encl: As above.
ole
Copy to:

L. _Incharge IT Cell with the request to upload on DPCC websits.
v2¢ Master File, CMC-1.

File No. DPCC/(10)(10)(114)/Leg-24 (Computer No. 222976)
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Reminder-11

F. No. DPCC/10)(10)(114)/Leg-24/

To,

Sh. Sanjay (Owner)/ Sushil (Tenang)
H.No. 130, G/F, Gali No. 2,

Village Gamri,

Delhi-110053.

Subject: Environmental Compensation (EC)-reg.
Ref: DPCC letter F. No. DPCC/(10)(10)(114)/Leg-24/1800-03 dated 13.06.2025 {copy encloscd)

Whereas, in compliance of Hon'ble NGT order dated 24.02.2025 in OA no. 1277/2024 in the
maiter of “Varun Gulati Vs CPCB & O1s.", a joint inspection of your unit Sh. Sanjay (Owner)/
Sushil (Tenant), H.No. 130, G/F, Gali Ne. 2, Village Gamri, Delhi-110053 (hercinaftcr called
the addressee) was carried out by officials of DPCC, MCD, Revenue Department (Seelampur),
Delhi Police and BSES on 29.04.2025.

And whereas, during inspection, it was observed that the addressee was operating in
residential/non-conforming area and engaged in activity of “Injection moulding activity and
Mig. of Toys using waste plastic” without obtaining [license/consent {rom any
governmient/regulating body,

And whereas, DPCC vide its letter (F.No. DPCC/I0)(A0)(114)Lcp-24/629-632  dated
13.06.2025) has imposed an Environmental Compensation (EC) of Rs. 5,00,000/- (Rs. Five Lakh
only) on you the addressee. Further, a reminder letter for submission of EC was also issued to the
addressec vide letter F. No. DPCC/(1 0)(10)(114)/Leg-24/1800-03 on 31.07.2025. However, you
the addressee has failed to submit the above said Environmental Compensation (EC) till date.

Now thetefore, you are hereby once again directed to deposit Environmental Compensation (EC)
of Rs. 5,00,000/- (Rs. Five Lakh only) in the form of DD, in favour of Delhi Pollution Centrol
Comuiftee within 15 days from issuance of this lctter, failing which necessary action shall be
taken including recovery of said EC as arrear of land revenue through Revenue Department,
GNCTD.

o Digitally signed by
Meghraj Meghra Singh Raviat

: Date: 20250901
Slngh Rawat 13:2038 £0520

) SEE, CMC-I
Encl: As above. 0/0
Copy to:

l. Ipcharge IT Cell with the request to upload on DPCC website.
2,~Master File, CMC-1,
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F.No. DPCC/(10)(10)(119)/Leg-24] 2 4 44/ Date: o / J6 / -

To,

The SDM Seelampur,
Seealmpur Court, GT Road,
Delhi-110053.

Subject: Regarding recovery of Environmental Compensation from the
violators (List enclosed)

Sir,

In compliance of Hon’ble NGT order dated 24.02.2025 in OA no.
1277/2024 in the matter of “Varun Gulati Vs CPCB & Ors.”, several joint
inspections were carried out in Village Ghonda and Gamri by officials of
DPCC, MCD, Revenue Department (Seelampur), Delhi Police and BSES.

As per the DPCC policy dated 30.03.2022, DPCC has imposed
Environmental Compensation (EC) on 11 Nos. of defaulter units
operating in the area of Village Ghonda and Gamri. Out of which only
One unit has submitted the requisite EC and 10 no. of following units
have not submitted the requisite EC yet.

S.No. Name and Address EC imposed
1 |M/s Israfil T/o Bablu S/o Jile Singh ‘

A-34/2, F/F, Kh.No. 167,170, 180, Main Gamri Rs. 2,00,000/-

Road, Near Govt, Dispensary, Delhi-110053.

2 [M/s Tarun S/o Lt. Joginder

H.No. 570, Khumra Mohalla, Ghonda, Delhi-

110053.

3 |M/s Kaluram S/o Chhote lal

H.No. V-107, Khumra Mohalla, Ghonda, Delhi- |Rs. 2,00,000/-

110053, :

4 |M/s Jaiveer Singh

Kh.No. 334, B-429, Gali No. 22, Bhanjanpura, Rs. 40,000/-

Delhi-110053,

5 |M/s Gajender'Choudha-“ry (Ground floor),

H.No. 127, Gali No. 1, Village Gamri, Delhi- Rs. 40,000/-

110053.

6 |[M/s Gupta Printers and Packers (Prop.

Mohit Singh)

H.No. 1104, Gali No. 2, Gamri Village, Delhi- | Rs. 5,00,000/-

Rs.
10,00,000/-

File No. DPCC/{10)(10}(114)/Leg-24 (Computer No. 222976)
Generated from eOffice by DINESH JINDAL, LO{Legal Cell), LAW OFFICER, DELHI POLLUTION CDNT?QL COMMITTEE on 22/10/2025 02:55 pm
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110053,

110053.

7 |M/s Ranveer S/o Mange Ram
H.No. 1364, Gali No. 02, Village Gamri, Delhi- Rs. 40,000/-
110053,

8 |M/s Gajender Choudhary (1st - 4th floor),
H.No. 127, Gali No. 1, Village Gamri, Delhi- Rs. 40,000/-
110053. .

9 |M/s Satheer S/o Mange Ram Rs
H.No, 136-A/1, 1st Floor, Kh.No. 345, Gali No. 10,00,000/-
02, Gamri Village, Delhi-110053. T

10 |Sh. Sanjay (Owner)/ Sushil (Tenant)
H.No. 130, G/F, Gali No. 2, Village Gamri, Delhi-|Rs. 5,00,000/-

In view of above, you are requested to take appropriate action for
recovery of EC as mentioned above as arrears of the land revenue at
the earliest and submit the compliance report to this office within 15

days.

This issues with the approval of Competent Authority, DPCC.

Copy to:

Yours Sincerely

M.S. Rawat
SEE, CMC-1

1. The District Magistrate (North East), K-Block, Ground Floor,

DC Office Complex, Nand Nagri Delhi-110093.
2. Master File, CMC-I.
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